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3 BT C P - dn e em —~ . -
Qr 2=l /9 : Date of owrlder 3,3.35,

. P nicye M=zdical
Office Jaipur,
‘rasids Tonls Road,
Sangan

VERSUS

p
L The Tnicn of Indiz thicugh Dicsctor Jeneral, Sovernment
of India, Miniztry of Lavour, Jaizalmesy House, Man 8ingh

Poad, Haw Dzlh

H
¥
L]

P Th;~5$=l“ajas Commizsio
Lalbonr Welfarsz Organi
44-&, Zandni Hagze, Bh

e Shri Mali Ram Soni, Phammazizt, 3ujangavh Digg

Digtrict Thuruy (RaJ.) . B

ceo Respondants
CO RAM

A ————

Hon'ble M, 0.F, Sharmaa, Menmber (Adwinistrative)
Hon'kls Mr, Ractan Prakaszh, M= mbcr (Judicial)

()
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For &

nhe .“-zf
~he Respoindents eee

In thiz applicaticn uw/s 19 of the Adminiztrative Tribunzals
Boot, 1335, Lr, B.lL. dMezns has praysd thait orders dated 22,7.93
(Arinernee A-l) and 4,232,593 (Annzimors A-2) treating the perisds

consejuaentis) bensefits, the rezpondants may be dirscihed o pay
2 > ’

the amounts which whioh

&
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salzry “wide Annsmar: L-9 dated 22,132,227 and they may be further
Airzoted that the impungsd ordsr trsating the applicznt's alkaznos

22 diez non should ot ooms in th way o£

future oromdticn,

2. The fachs, ag stated by €hs applicant, ars that vide

crdzr (Annexar: 2-l) datsd 22,7.93, 3 =

tL’

reain periond i abasneos
nf the apwlicant heitwasn May and July, 1921 was traa

pen Yy the respondents, The aps



(aZnnermire A=A) Jdated B,5,97 agsinsnt the afovesaid ordar,
1
Maanwhila, howewvsr, on 4,5,23 anothesr ordsr was paszsed by the

rzgpondsnts treating cartain other perisds from Sspteminer, 1222

oy April, 1993, 22 dizs non. The applizcant przfsercsd an appsal

- gt Fm e, o T gl - A e e E e D e mm~1 1 o = T R T [ag
Howsvar, wide crder Jatsd 22,312,893 (Rnnemures A-3) razoovery of

~

wirthout dz2iding hiz agpeal is illegsl, The zpplicant's case

is that neithsy have the appszl bzzn dzelded noce has any
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3. Wa hawve heard the lzarmsd oocunsel £or the 2pplicant aind

have gone through the naterizl on reczod, The learnsd 2ounss:

Adrmerure 2-7 Jzted 4,080,922 as alss the (Annerurs

A~2) Azted E,2,94 on merits, In the cicviumshanczg of the
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cage, we direct razpondsnt no, 1, Rirzctor Gsnziral, Ministry of
Lztour (Lakour Nelfrre\, Government of India, Jaisalmesr House,

Man

)

on merits after Aecaling with all the pointes raised therein,

by a spealiing oedzyr, within =2 tericd of four months fron ¢
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2, Let a 2opy of the




J

Mpasr hools be 2lss sent o recpondant no. 1 &t ths addrzs

153

)

mentisnsd zbhowes 2longwith the oupy oFf thiz ordser

(PRTTAN PRAIASHE) A (B, E)ff\-a.mp.)
MELRER(J) MEMBER(J)




